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IN THE COURT OF THE ADDITIONAL DISTRICT JUDGE (F.T.C.),
LAKHIMPUR, NORTH LAKHIMPUR.

Present: Syed Burhanur Rahman, A.J.S.,
Addl. District Judge (F.T.C.),
Lakhimpur, North Lakhimpur.

Misc. (Guardianship) No.1/2022.

Sri Nituranjan Mahato,
S/o Lt Uma Shankar Mahato,
R/o Ward No.3, Nakari,
P.O. & P.S. North Lakhimpur,
Dist. Lakhimpur, Assam.

…................Petitioner.
-Vs-

Nil.
…........Opposite party.

Advocate for Petitioner : Mr L.K. Rajkhowa.
Advocate for Opposite Party : Nil.

Date of Argument :26/05/2022.
Date of Judgment/Order :03/06/2022.

JUDGMENT/ORDER

1) This case is initiated under Section 10 of the

Guardian  and  Wards  Act,  1890  filed  by  the

petitioner,  Sri  Nituranjan  Mahato to  be

appointed  as  guardian  of  the  minor,  Smt

Madhusmita Kumari.

2) It is stated by the petitioner that his father Lt.

Uma Shankar Mahato expired on 28/05/2021,

at  his  own  residence.  The  deceased  Uma

Shankar Mahato was an employee of B.S.N.L.
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as  Telecom  Technician  in  Lakhimpur.  The

deceased  Uma Shankar  Mahato  died  due  to

illness before obtaining pension and after his

death, his wife Lt.  Rina Devi also expired on

31/05/2021 leaving behind their  two children

namely,  Sri  Nituranjan  Mahato  (petitioner

herein)  and  Smt  Madhusmita  Kumar  (minor,

aged  about  14  years).  It  is  stated  by  the

petitioner that concerned authority has closed

the salary of his father and after the death of

his  father,  her  minor  sister  is  eligible  to  get

regular pension, and the concerned authority

has advised to appoint a guardian to receipt

family pension on behalf of his minor sister. It

is  stated  that  petitioner  is  earning  his

livelihood through a small  business and they

need the family pension to meet the expenses

of  her  minor  sister.  It  is  stated  that  the

petitioner  is  the  only  legal  guardian  of  his

minor sister, and he has been looking after his

minor sister after the demise of their parents.

Accordingly, the instant petition is filed to be

appointed as the legal guarding of the minor

Smt  Madhusmita  Kumari  and  to  obtain  the

family pension on behalf of his minor sister. 

3) Various  documents  have  been  submitted  by

the petitioner before this Court, which are as

follows:-
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1 Annexure - I
Death  certificate  of  Uma
Shankar Mahato

2 Annexure - II
Essential service pass of Uma
Shankar Mahato

3 Annexure - III
PAN  card  of  Uma  Shankar
Mahato

4 Annexure - IV
Aadhaar card of Uma Shankar
Mahato

5 Annexure - V
Next of kin certificate of Uma
Shankar Mahato

6 Annexure - VI Death certificate of Rina Devi

7 Annexure - VII
Certificate  issued  by  Lat
Gaonburah

8 Annexure - VIII
Birth  certificate  of  Smt
Madhusmita Kumari

9 Annexure - IX
Birth  certificate  of  Sri
Nituranjan Mahato

Learned  counsel  on  behalf  of  the  petitioner

has  filed  a  petition  bearing  No.361/22  and

submitted  the  original  documents  of  above

mentioned list i.e., Annexure I to Annexure VIII,

which  are  compared  with  the  original

documents.

4) Notices were issued to the necessary parties,

which were returned after service. 

5) I have heard the submissions of the petitioner

and  the  minor  girl  Smt  Madhusmita  Kumari,

who were personally present before the Court.
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6) It  appears  from  the  petition  and  from  the

submissions  of  the  petitioner  and  the minor

girl,  who were present before the Court  that

the petitioner has been taking utmost care of

his minor sister.

7) No prayer has been made by the petitioner in

any other Court.

8) The petitioner has submitted his evidence  on

affidavit  reiterating  the  stand  taken  in  the

main petition bearing No.31/22.

9) There   is   no   impediments  to  appoint  the

petitioner as the guardian of the minor. After

considering  petition  and  submissions  of  the

petitioner  and  his  minor  sister,  petition  is

allowed  and  the  petitioner,  Sri  Nituranjan

Mahato is appointed as the legal guardian of

the minor,  Smt Madhusmita Kumar.

10) Issue a guardianship certificate.

11) The Misc. case is disposed of accordingly.

Given  under  my  hand  and  seal  of  this

Court on this  the 3rd day of June, 2022.

( Syed Burhanur Rahman )   
 Addl. District Judge (F.T.C.),  

  Lakhimpur, North Lakhimpur.
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Certified that the Judgment/Order is typed
to my dictation and corrected by me
and each page bears my signature.

  ( Syed Burhanur Rahman )   
  Addl. District Judge (F.T.C.),
Lakhimpur, North Lakhimpur.

Transcribed and typed by:
Sri Montu Kherkatary, Stenographer.


